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Present : None for the parties.

No one was present on behalf of
the applicant on 14.11.91, 19,12.91, 3.1.92,
when on the last date 1l.e. on 3.1.82,
notice was issued to the learned counsel for
the applicant, for today's date. WNo one is
present. on behalf of the applicant, even
today. Tt seems that the applicant has lost
interest in pursuing his case. The same is

sccordingly dismissed in default.
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“earlier passed in the case.
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